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°831. SHRI SHIVA CHANDRA JHA : 
Will \he Minister of FINANCE be pleased 
to state: 

la) whether the State Bank of India has 
decided to enter the Call Money Market ; 

(b) if 10, the reasonl therefor: 
(c) whether the Reserve Bank of India 

his appro\ed of this decision of the Stale 
Bank, if nol, Ihe reasons therefor: 

(d) whether Government have accepted 
Ihe Dahejia Committee re-commendations in 
this rellard ; r.nd 

(e) if so, the details thereof and if nnt. 
Ihe reasons therefor ? 

THE MINISTER OF FINANCE (SHRI 
y, B, CHAVAN) : (a) to (c). In recent years 
the demand fer credit from the State BaDk 
of India has been increasinll beyond the rise 
in itl deposi!~, with the result that it had to 
resort to the Reserve Bank for funds in an 
increasiDg measure. On the other hand, the 
Reserve Bank has advised banks that they 
should make the fullest use of Ihe surplus in 
the bankiDIL 8Yslem before approaching it 
for Iccommodation In these circumstances, 
a Mcision was taken by the St.te Bank of 
)lIdla 10 enter the call money market both as 
lender and borrower II an opporlune moment 
The Stale Bank'. decision hal received the 
Retene Bank'. approval. 

(d) and (f). The Deheiia Committee hiS 
not made any recommendations in regard to 
the cIII money markel. 

E.ol,'og SeleDIIBe Melbd of Colleclloo 
of Tourlsl loforma lion 

°839. SHRI R. BARUA : Will the 
Minister of TOURISM AND CIVIL AVIA· 
'nON be pleased to Ilale : 

(I) whelher Iny co-ordlnatCl Itep il tlken 
to evolve I scientific method for collection, 
compilation and dilseminltlon of upto date 
touriat information ; 

(b) whetber efforts are being made to 
meet the over!eas marktl, the characteristici 
of which are continuously chanllinll : Ind 

(~) If so, the cIotlUs tb~reof ? 
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THB MINISTIlR OF TOUIUSM AND 
CIVIL AVIATION (DR. KARAN SINOH) : 
(a) Yes, Sir. 

(b) In order to assess the characteristics 
of the oversea~ market, surveys are CODducted 
from time to time amon, the visitor. to 
Indh fot studylo! their composition. reaction 
and expenditure patterns. 00 the basla of 
the findingl of the.e surveys the publicity 
and promotional campailDl of the Deplrt-
ment are suitably oriented In meet the 
changing profiles of the tourllts to India. 

(c) A statement liven some of the Itepa 
"hich are being taken by the Government 
for attracting more tourists to India is laid 
on the Table of the House. 

Stattmtnt 

The followinll Iteps are beinl laken by 
the Government to attract more tourists: 

I. Intensive publicity programmes in 
India and abroad with improved 
quality of literature. 

2. Provision of more hotel beds In 
public sector hotels and incentiVe! 
to the private sector. 

3. Opening of more promotional unitl 
abrold and IntensiBcatlon of 
publicity campaigns In existiDI 
units. 

4. Llberallsation of policy re .. ,dlng 
charter ftlghts. 

,. Abolition of visl fees with a 
number of countries on a reciprocal 
basis. 

6 Bilateral IlIrcements have been 
m.de with West Germlny and the 
Nordic countries for the lbolitlon 
of visi. for stays upto 90 days, 

7. Extension of thJ period of visa free 
entry on the balis oC a Temporlry 
Landini Permit from 7 to 21 days. 

a Improvement of facilitation pro-
cedures al lirportl. 

9. Crea tion or holiday relorll at 
Gulmarl. Kovalam and Ooa Cor 
destinationll traffie. 

10. Efforts are being made to ellmlnlte 
the nul •• o~ of be .. a" and touto. 

11. Major improvementl are beinl mlde 
to our fout Internatlonll alrportl. 

l2. ArraDliol 11!0r, ~tisr.clory !lnll 
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adequate traniport faeillt.- for 
overland journeys in the country. 

13. Developin, wild-life touriam. 
14. Assi.tance to voluntary orlanisa-

, tions, institutionl alld the private 
sector through Irants and loaol for 
improvin, and aUlmenlin, tourist 
facilities. 

15. Improvement of existinll facilities 
at tourist centres where ponlble. 

16. Better maintenance of places of 
tourist inlerest includinll archaeolo-
gical monuments 

EspaOlloD of Dominant UndertaklnlS 
under 1II0nopolles Act 

!40. ·SHRI HIMATSINGKA : Will 
the Ministrr of COMPA""Y AFFAIRS be 
pleased to state : 

Name of Undertakiog 

J. Cominco Binani ZiDc Ltd. 

2. HindustaD Milk-foo:! Manufac· 
turers Ltd. 

3. CeDtury SpiDnin, and Manurac-
turinl Co. Ltd. 

4. Hindea Lightinl Industries Ltd. 

5. Chowgule Steamlbip Ltd. 

6. Tata Chemicals Ltd. 

7 and 8. EDglisb Electric Co. of 
India Ltd. 
(2 applications) 

9. Delhi Cloth and General Mills 
Co. Ltd. 

JO FenDer Cocklll Ltd. 

11. Bajaj Auto Ltd. 

12. Grindwell Abrasives Ltd. 

13. Polyolefins Jndustries Ltd, 

14, Polyolefln8 IDdultries Ltd. 

IS, Cbemlcal. aDd Fibre, or India 
Ltd. 

(a) whether a number of undertatlilll 
considered as Monopolies and Dominant 
Underlaklnp under tbe Monopollea and 
Restrictive Trade Practices Act, have 
requested for permission for expansion of 
their underbkinll. 

o (bl if 10, the names of tbese firms and 
the items in respect of whicb expansion is 
sou,bt; and 

(c) Government'l reaction tborelo ? 

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA 
REDDY): (a) to (c). ACCO 

Fifteen applications bave been received 
80 far uDder Section 21' of tbe 
Monopolies and Reltricllve Trade Practices 
Act, 1969, &Ceking approval of the Ceotral 
Government for lubstaotial expanlioD. The 
particulars of tbese applications ara as under : 

Item for Substantial Expanlion 

ZiDc, Sulpburic acid and cadmium 

'Ho/rlicks Malted Milk-food'. 

Paper and Chemical Pulp. 

Television receivers. 

Acquisition of passeDler ships and bulil: 
carriers. 

Soda Asb. 

Cartridge fuses and ceramic fuse bodies, 

Urea. 

Industrial V -Beltl and Fan Belli. 

Scooters, 

GriDdinl wbeels and bonded abrasive 
products. 

n-Butene I. 

Hilb Density polyoelhylene, 

Polyater Staple Fibre. 

All these applIcations are under consideration or tbe Ceotral Government, 
1.. .& 




